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O.A. No. 367/2025

IN THE MATTER OF:

KRISHAN VIR SINGH & ANR. ' ... APPLICANT
Versus.

GHAZIABAD DEVELOPMENT :

AUTHORITY & ORS. ... RESPONDENTS

COUNTER-AFFIDAVIT ON BEHALF OF RESPONDENT NO.1TO 3

I, Mr. Rajesh Kumar Singh, S/o RAGHU RAJ SINGH, age about 58
years, posted currently as Secretary, Ghaziabad Development Authority,

Ghaziabad, Uttar Pradesh, do hereby solemnly affirm and declare as under:-

1. That I am posted as Secretary, Ghaziabad Development Authority,

Ghaziabad, Uttar Pradesh and am authorized to sign and swear this

v - N O\ Affidavit on behalf of the Respondents No. 1 ‘o 3 as I am conversant
+ ' |

.»/@ Yo, \ .
Ol % i fé}%g 0% /;'I have gone through the contents of the above-titled case and have
\\é\ _ | Sal nderstood the same and response thereto. It is vehemently submitted
\Oﬁ /ND\ P\ at the contents of the same are wrong and incorrect except and
el l otherwise specifically admitted by the undersigned in the body of this

Counter Affidavit.
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PRE-LIMINARY OBJECTIONS

3. That no cause of action has arose in favour of the Applicant to file the
present case before the Hon’ble Tribunal as the applicant is neither the
oWner nor the occupier of the land in question and has no locus to file
the present application hence, the present application is liable to be

dismissed on this ground.

4. That from the contents of the application, it appears to be a dispute
between private individuals and that the applicant has filed the present
application to settle his personal scores with persons named in the
application namely Mr. Nitin Sharma & Mr. Ravi Sharma and thus, the
applicant has not approached with Hon’ble Tribunal with clean hands

thus, the application is liable to be dismissed.

5. That Shastri Nagar Colony was developed by Ghaziabad Development
Authority and was handed over to Ghaziabad Nagar Nigam in the year
2001.

6. That the applicant is the resident of SF-184, Shastri Nagar, Ghaziabad
and has done unauthorized construction of balcony towards the Green
Belt of Shastri Nagar therefore, the Applicant is himself a violator and
encroacher of the Green Belt and thus, has not approached this Hon’ble
Tribunal with clean hands. The application is liable to be dismissed on

this ground alone.
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BRIEF SUBMISSIONS:

It is submitted that Respondent No.1 had developed a colony in Shastri
Nagar, Ghaziabad in a planned manner wherein a green belt of 65 feet
was developed by the Respondent No.1 Authority. After development
of the Colony, the maintenance was handed over to Ghaziabad Nagar

Nigam in the year 2001 along with other villages.

It is submitted that a complaint dated 16.03.2018 by the applicant No.1
was received in the office of Respondent No.1 Authority in respect of
unauthorized construction and encroachment of Green Belt Area of
Shastri Nagar, Ghaziabad. A field inquiry was conducted by the
Respondent No.l and it was , foundv that some illegal occupants of
adjacent unauthorized land to the Green Belt have encroached upon the
Green Belt. It was also noted that as the adjacent land is unauthorized,

no building plans are passed by the Authority in respect of that area.

It is submitted that Respondent No.1 upoh the directions of Respondent
No. 2 & 3 have initiated action against the illegal construction and
encroachment done on Green Belt of Shastri Nagar Area. In respect of
Khasra No. 687 min and 687/1 Village Harsaon, Shastri Nagar,
Ghaziabad, Show Cause Notice dated 08.04.2024 were issued U/s'
27(1) UPTPD Act 1973 to Mr. Nitin Sharma and Mr. Ravi Kumar
Sharma for raising illegal construction and violation of Section 14 &

15 of Uttar Pradesh Town Planning and Development Act 1973 along

. with a copy to Police Commissioner, Ghaziabad and a copy to SHO,
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PS Kavi Nagar, Ghaziabad and a case was registered as Case No.
GDA/ANI/2024/0002811 by Respondent No.1. Copy of Show Cause
Notice dated 08.04.2024 and Police Intimation Letter dated 08.04.2024
is annexed herewith as Annexure R-1 (Colly). Copy of Order dated

08.04.2024 written by Respondent No.l to Competent Authority
(UPTPD Act 1973) is annexed herewith as Annexure R-2, for the kind

perusal of this Hon’ble Tribunal.

10.It is submitted that upon no receipt of reply by the violators/

encroachers to Show Cause Notice dated 08.04.2024, the Respondent
No.I issued another Show Cause Notice dated 22.04.2024 was issued
to Mr. Nitin Sharma and Mr. Ravi Kumar Sharma and on 24.04.2024,
the illegal construction was sealed by the Respondent No.l1 Authority
an intimation dated 24.04.2024 vide Letter No. 04/Enforcement Zone-
4/2024 was sent to SHO, PS Kavi Nagar, Ghaziabad requesting him to
ensure that status quo was maintained at the site. The copy of Letter
No. 04/Enforcement Zone-4/2024 dated 24.04.2024 is annexed

herewith as Annexure R-3.

11. It is submitted that the violators/ encroachers failed to reply to the

Show Cause Notices dated 08.04.2024 & 22.04.2024, thus, Respondent
No.1 issued a demolition notice dated 12.06.2024 to Mr. Nitin Sharma
and Mr. Ravi Kumar Sharma thereby directing them to demolish the
illegal structure on the encroached land within a period of 25 days

from the receipf of notice failing which the Respondent No.1 would
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demolish the structure themselves. The copy of Demolition Notice

dated 12.06.2024 is annexed herewith as Annexure R-4.

12. 1t is submitted that the above-named violators/ encroachers violated
the sealing orders issued by Respondent No.l and started raising
construction on the site which was duly informed by the Respondent
No.1 to the Asst. Commissioner of Police, Kavi Nagar, Ghaziabad vide
Letter dated 07.08.2024 thereby requesting him to lodge an FIR against
the violators for the said violation. The copy of Letter dated
07.08.2024 sent to ACP, Kavi Nagar, Ghaziabad is annexed herewith

as Annexure R-5. It is pertinent to mention here that the violators/

builders .Willfully and deliberately broke open the seal and started
raising unauthorized construction on the said land, upon receiving
information, Respondent No.l immediately informed the Police
Authorities vide letter dated 09.08.2024 seeking registration of FIR
against the violators/ builders/ encroachers. The copy of Letter dated

09.08.2024 is annexed herewith as Annexure R-6. A complaint was

sent to SHO PS Kavi Nagar by the officials of Respondent No.l
Authority against Mr. Nitin K.umar‘ Sharma and M r; Ravi Kumar
Sharma for breaking open the seal and raising illegal construction. The
copy of Complaint dated 09.08.2024 sent by officials of Respondent
No. 1 Authority to SHO, PS Kavi Nagar is annexed herewith as
Annexure R-7 (Colly.).

R ke ard | f3is

JRga

36



©

I3. It is submitted that the Respondent No.l again sealed the illegal

construction being carried out by Mr. Nitin Sharma and Mr. Ravi
Kumar Sharma on Khasra No. 687 min & 687/1 and passed a Sealing
Order dated 20.08.2024 U/s 28(a)(1) of UPTPD Act 1973. The copy of
Sealing Order dated 20.08.2024 péssed by Respondent No.1 is annexed
“herewith as Annexure R-8. The Respondent No.1 again issued a Letter
dated 20.08.2024 to the SHO, PS Kavi Nagar, Ghaziabad informing
him about the sealing order dated 20.08.2024 and was requested to

ensure compliance of Sealing Order and maintaining status quo at the
site. The copy of Letter dated 20.08.2024 sent to SHO PS Kavi Nagar

is annexed herewith as Annexure R-9. It is pertinent to mention here

that despite many efforts and sealing orders issued by the Respondent
No.1, the violators again started raising illegal construction on the said
land and thus, Respondent No.! again wrote a Letter dated 03.09.2024
to the Asst. Commissioner of Police, Kavi Nagar, Ghaziabad
- requesting police assistance. The copy of Letter dated 03.09.2024
written to ACP, Kavi Nagar, Ghaziabad is annexed herewith as
Annexure R-10. The Respondent also wrote a Letter dated 12.09.2024
to Chief Engineer Office, Ghaziabad-I; Sub-Station, RDC, Ghaziabad

for refusal of electricity connection in the unauthorized ponstrubtion
carried out by Mr. Nitin Kumar Sharma & Mr. Ravi Kumar Sharma.
© The copy of Letter dated 12.09.2024 written to Chief Engineer Office

is annexed herewith as Annexure R-11.
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14. It is submitted that on 01.10.2024, a FIR was registered in PS Kavi
Nzlgaf, Ghaziabad bearing No. 0969/2024 against Mr. Nitin Kumar

Sharma & Mr. Ravi Kumar Sharma on the complaint of Respondent
No. 1. The copy of FIR No. 0969/2024 dated 01.10.2024 is annexed

herewith as Annexure R-12.

[5. 1t is submitted that the Respondent No.l has also carrjed out
demolition of the unauthorized construction/ encroachment on Khasra
No. 687 min and 687/1. The photographs of sealing drive and
demoliﬁon carried out by Respondent No.l is annexed herewith as

Annexure R-13 (Colly.).

16. It 1s further submitted that further illegal/ unauthorized construction
was identified by Respondent No.l Authority in Shastri Nagar Area
and Show Cause Notices dated 23.08.2025 were issued to the violators.
The copy of Show Cause Notices dated 23.08.2025 is annexed
herewith as Annexure R-14 (Colly.).

17. 1t is submitted that Respondent No.l Authority on the directions of
Respondent No. 2 & 3 is working tirelessly to curb the menace of
illegal/ unauthorized coﬁstruction and encroachment of green belt area
in Shastri Nagar, Ghaziabad. The Respondent No. 1 to 3 have taken
steps to restore the green belt area and demolish illegal unauthorized
construction while following due process of law and principles of
Natural Justice “Audi Alteram Partem” as laid down by various High

Courts and Hon’ble Supreme Court of India.
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18. It is submitted that Respondent No.l has been taking steps to curb the
issues falling within its jurisdiction on its own and dpon receipt of
complaints by individuals. The perusal of record clearly signifies that
the Respondent No. 1 to 3 are making a willful and deliberate effort to
restore the Green Belt Area within its jurisdiction in Shastri Nagar

Area, Ghaziabad.

19. 1t is submitted that the Hon’ble National Green Tribunal is duly
empowered to pass directions/ orders for protection of Environment
including the Green Belt Area belonging to the Respondent No.l
Authority falling in Shastri Nagar Area, Ghaziabad and fhe Respondent
No.l to 3 are ready and willing to abide/comply by any order/ direction

passed by this Hon’ble Tribunal in such respect.

It is prayed accordingly.

Place: 3, :\
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VERIFICIATION:

That the contents of para Né. 1 & 2 are based on my personal
knowledge, contents of para No. 3 to 6 are based on the legal advice
received by me through my counsel and contents of para No. 7 to 18
are based on the information received which are believed to be true and
correct, to the best of my knowledge. Verified at Ghaziabad on this
_day of August 2025,

DEPONENT
Ier g ¥iE
Jfma

ANSHUL SHARMA

Through

HASH Associates LLP

Ch. No. 401, Block-1,

Delhi High Court,

New Delhi-110003

Contact: +91-8585954922
Email: advanshul.s@gmail.com

Advocate
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1.

2,

63 . ANNEME R-12 10

N.C.R.B (qA.d1.amzf)
LLF.-l (qhiga sitar s -l)

FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)
vaw gaaT Rl
(e 173 <ff v 7w va & aga)

District/Unit (Siei/s®ts): R (age miSamer) |
P.S. (Im1): i TR Year (at): 2024
FIR No.(wr.g.R. €.): 0969 |
Date &Time of FIR(Y.g.Tv. &t femis/awa): 01/10/2024 16:21

S.No. |Acts (aifarfram) Sections (&TRT(T))
(.4.) ' .
1 |9 =ar digar (s o Tw), 2023 245
2 |l = Elgar & v e), 2023 329(3)

- 3.(a) Occurrence of offence (31URTE it TeT) :

1. Day dWaR Date From 05/08/2024 Date To  05/08/2024
(f&): - (i) - (Retw s ):
Time Period:  ugt1 Time From 00:005% Time To 00:00
(ang arafd): (T a): (g as): &
(b)Information received at P.S. (a1 Sigi &= wi g% ):
~ Date 01/10/2024 Time (999):16:21 &
(Rt ): |

" (c) General Diary Reference (T e ):

4,

Entry No. 047 Date & Time 01/10/2024 16:21 a3
wfate ) - (femrian 3 @)

Type of Information (gz=1 %7 y&R): ARk

1

|TRUE copy/.

A

P
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9 N.C.R.B (13,
LLF. (ThTa Site

5.Place of Occurrence (ﬂf‘fﬁ‘"‘ﬂ)‘ os Beat No.
Direction and distance from I .gaf, 5 Pt iz d.):

4. (a) (e @ g TG ):

(b) Address WaT H0-687

o @ 687/1, IH g

(ua):

(c) In case, outside the limit of this Police Station, then \
ﬁ:“:‘:gﬂ s » District(State)
(T T AT (Fren (T=2)):

6.Complainant / Informant ﬁhﬁmﬁﬁm ):

(a)Name (A7W): St Sorg PR 3fe TG
(b) Father's/Husband's Name(Tr / ufey &1
(c) DHfbHYear of Birth (s fafdy /anf): 1982
(d) Nationality (Cflgan): WRd
(e)UID No. (ZanssY 4.):
(f) Passport No.(araaE 4.):
Date of Issue (ST & i fafd):
Place of Issue (JITQ & & €I ):

(9) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,

PAN)
S.No.(.3.)| Id Type (Y= U3 @1 9X) jd Number (Yg=9 Y€1)
1 .
(h) Address (UdiT):
S.No. | Address Type |Address (4<iT)
(.49.) |(aa &1 yhR)
1 | adwE gar miSaTeTe, TR Wit AR (SR M),
FA W, RA
2 |carftuar ST, R iR TR (Pt M),
2
o sy

(¥ Scanned with OKEN Scanner
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N.C.R.B (.. ame.af)
LLF.-l (qdhigra wifer wred 1)

| 2 |varfto F A, IR |

(i) Occupation (=a=raTa):
() Phone number (XYY §.):

Mobile (115 6.): 91-7290046626
7.Details of known/suspected/unknown accused with full particulars

(<7 | SifeTer / 3 arfdrRges 1 q¥ Forewr afga avfa):
Accused More Than (3TTa il T & aiferes gf & §&40): \ f

$.No.|Name (77) |Alias (3u9) |Relative's Name Present Address
(%.4.)| (Rredere w1 amm)  (Fdar aan)

EIGG] ' ~ 1. 9 §0 -687 o a
! P 40t 687/1,um geae Rae |
sl AR (Bwe |
| nﬁumz)lamﬁu%&r.mj
, 1. %g |0 -687 M0 _!
2 tﬁ{gﬁ'&m&m‘f 687/1,7m grarer FEe ;
: AR R (e |
MAATRIE), 30 TS, W |

8.Reasons for delay in reporting by the complainant/informant
(Rerrawat | gaemeat grr aE 8 & o=f su & &r):
9.Particulars of properties of interest (Sa=&ra gy &1 Rav):

S.No. |Property Property Type |Description Value
(.9.)|Category (Fraty @ ) | (FRrew) (In Rs/-)
(gl gfh) A (7FT (T 7))

10.Total value of property (In Rs/-)-8Fuly &1 el Joa (T
11.Inquest Report / U.D. case No., if any (qcg aftar fate / 3. & yeeor 4., afy

S E):

IS.No. UIDB Number |

TRUE COPY

R reerigy
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107

| . a0 asa):
- q2.First Information contents (;m ﬁTﬁT & o mm ‘

@ N.C.R.B (q:;:@m‘ »
LLF.-l (Thiaa sty q:'“‘ ;

e TR EET - i=r PR ATSIFTR

:0.687 10 7 687/1, biCECICH
mémgmmﬂmmmﬁ%m
mmﬁmwmwmﬁm%m.ﬁlmmm
R & P IR a1 0-687 Mo @ 687/, T gedia e TSR

O e e i e o (R o 4 i e
mﬁ%mmgﬁmmmem 1973 %ﬁm
s e €0-GDAJANII2024/0002811 Re1id 08.4.2024 AT e
AP A2 o R qqrSN e/ SRR U7 e 08.04.2024 T4
22.04.2024 Firfa s vy w@ wigh / g &g o 18.04.2024 T
Rt 29,04.2024 Y R Frerey 9 QeI B 1T Mgt faett 7R |
ﬁrrfmwﬁgmmﬁmﬁm-14,15,26,27,28%mfamﬂ‘rasram=rfaﬁ
ST 3 RO G9E SRR ERT J0H0 AT AT et fere aiftife 1973 (
umma)a%m-zsmu)%mﬁaﬁﬁwﬁmmaﬁaﬁ@ﬁaﬁﬁmﬁ
% TRy RATE 24.04.2024 ¥ Ui & Tl W AT 24.04.2024 FHY
iorere, o R TIT e AR T et QT At 05.08.2024 F IR
uraT v Ry W Tt g et B v ot s Y o ST 5O TR
mﬁmgﬁm&%mg&?ﬁ%ﬂaaﬁgggg, ard: A
Pafurr ¢ L v g RO
ﬁm@mg&ﬁmmﬁmwmﬁnmﬁaﬂ%

FEIER S 3rafee | 24.08.24, (G99 AR ) 31eR itwaaT MARTE
e mitewo mSaEne | e S &w® 10 776 ITT CRaACy
Wmumo1sesmuumamm-ﬁq@rm1%awm
2.7 gaw emf Fardino s €0 -687 W0 3 687/1, U gra Awe
eI MISAIETE GRY WaH 90 -687 0 7 687/1, uwi geara M

memmmwm o1 Joerer X Fafor we

CE Scanned with OKEN Scanner



@ N.C.R.B (Ta.).an<s)
LLF .- (uhiager sifar wnf -1)

13. Action taken: Since the above information reveals commission of
offence(s) u/s as mentioned at item No. 2.
(&t 7 srdfeng) : g Ui STl @ var et § R6 sy wE @
adeT e §. 2 grrlm uTT Haga & |)

(1) Registered the case and took up or
the investigation: (we<ur st R (am)
mar 3R s & ferg foram mam):

(2) Directed (Name of .LO.) KAPTAN SINGH Rank Sl (Sub-Inspector)

(st st &1 Am): (ug):

No. 972531074  to take up the Investigation
(4.): (ﬁmaﬁmﬁﬁ%%mﬁimﬁmm) or ()

(3) Refused investigation due to (siie & foIq ):

or (& wrur R T 7m) |
(4) Transferred to P.S. . District
(gr=): (Frem):

on point of jurisdiction (%! &FTT&HI ¥ TR geaiad) .

F.LR. read over to the complainant / informant,admitted to be correctly

- recorded and a copy given to the complainant / informant free of cost.
(Rarzasaf | gaeraal s matih ug & gars 72, ag) o=f & A emqas
w1dt Mo fAeraamat o & wdt |)

R.O.A.C.(3IR. 3t .¢.d.)

|TRUE copY] ]
L S T T e e g g o
P o PRI @Y B ey s o
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w
B3N

N.C.R.B (Ta s .
HF-I(Q?ﬁ'cImme &

14 Signature/Thumb impression of the
complainant / informant.( /
EATHal  geaTas | HS B Rram):

" 15Date and time of dispatch to the court
(3reTera & davr Y feais I} gAg):

(amT mqr& %s gsmm)
Name PS KAVINAGAR

Rank | (Inspector)
No. 9454403416

|TRUE copﬂg
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NCT OF DELHI COURT FEE
oL CYG?«GD?BZMZM

BEFORE THE Hon'ble NATIONAL GREEN TRIB! WWW’ MM

RE D R el ¢ ST

; 7\7 RE £8ND ay, ';,‘ 325)
OANo. 367/2025 b mzm,

Krishan Vir Singh & Anr. i a4
VERSUS

Ghaziabad Development Authority & Ors.

I, M.P. Singh, Joint Secretary, Ghaziabad Development Authority, Ghaziabad
in the above matter hereby appoint and retain Shri Anshul Sharma, Advoczaie
to appear act and plead for me/us in the above matter and tc
conduct/prosecute and defend the same in all interlocutory or miscellaneons
proceedings connected with the same or with any decree orders passec
therein, appeals and/or other proceedings therefrom and also in proceedings
for review of judgment and for leave to appeal to Hon'ble High Court and tc

obtain return of any documents filed therein, or receive any money which may
be payable to me/us.

I/We further authorize him to appoint and instruct any other legal
practitioner authorizing him to exercise the powers and authorities herehy
conferred upon the Advocate whenever he may think fit to do so.

I/We hereby authorize him/them on my/our behalf to enter into’ a
compromise in the above matter, to execute any decree/order therein, te
appeal from any decree/order therein and to appeal, to act and to plead m

such appeal or in any appeal preferred by any other party from any
decree/order therein.

I/We agree if I/We fail to pay the fees agreed upon or to give the instructiors
at all stages he/they is/are at liberty to retire from the case and recover il’

amounts due to him/them and retain all my/our monies till such dues ai¢
paid.

And I/We the undersigned to hereby agree to ratify and confirm all acts dor¢

by the advocate or his substitute in the mater as my own acts, as if done by
me/us to all intents and purposes.

(T8N
Executed by me/us this___S______ day of Amm_Z 025 at _G_um_zmqnn U

@9«08;2925

gt
Executant's are personally known to me he has/they have s signed by mm we ﬂﬁt
oﬁomo W
Satisfied as to the identity of executant’s signature’s iR

(Where the executant’s is/are illiterate blind or unacquaintec
with the language of Vakalat).

Certified that the contents were explained the executant’s in my presence in
1:.;-.3&/_4—___ the language known to him/them who appear/s perfectly to
understand the same and have/have signed in my presence.

(AN ct20m Avors
Accepted UPREME COURT OF INDIA Accepted
h. No. 401, Block-1, Delhi High Court
New Delhi-110003, Mob 8585954922
€-mail: advanshul. s@gmall.com
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Advanced Service of Counter Affidavit - Respondent No. 3 in O.A. No. 367/20

Chaaltanya Jain <advchaaitanya@gmail.com> : 6:0
to adv.ekashchandrayan@gmail.com

Sir,
PFA the complete scanned file of the Counter Affidavit on behalf of the Respondent No. 3 filed before the National Green Tribunal,
367/2025. Kindly treat the same as an advanced service and make it convenient to appear before the NGT at the time of the hearir

Regards
Chaaianya Jain
(Advocate)

One attachment - Scanned by Gmail

(o) (ot
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